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Cochin Naval Base in the year 1963-

(b) whether any terminal benefits
were paid to them; and

(¢) if not, the reasons therefor?

The Minlefer of State in the Minis-
tey of Defence (Shri B, R. Bhagat):
(a) to (¢) The information is being
collected and will be laid on the
Table of the House

Indian Rare Earths

5891. Shri Viswanaths Menon:
Shrl E. K. Nayamar:

Will the Primse Minisier be pleased
to state:

(a) whether 1t 1s a fact that many
workers were denied employment at
Indian Rare Earths, Eloor, Kerala n
the name of Police Verification; and

(b) if so, how many workers were
denied employment till June, 1067°

The Prime Minister and WMinister
of Atamic TEnergy (Shrimati Indirs
Gandhi': (a) and (b). No. Sir
There was only one case jin 1983 In
which a candidate for a post in Indian
Fare Earths was rejected in view of
the police verification report on him.

Visit by Minister witheut Portfolie
ts Orissa

5853, Shri Yashpal Singh:
Shri €, ©. fSamanta;

Will the Minister withent Portfollo
be pleased to state:

(2) whether he visited the Stale of

sation of Assum (C.A)

(b) No formal report was prepared
tut a note has been sent to the
Prime Minter with a copy sent to
the Food Department for {further
action, It 15 not proposed to lay a
copy of the note on the Table of the
House.

1210 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FaiLune or TALKS ON THE REORCANIBA-
TION OF ASSAM
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The Minister of Home Afiairs (Shri
¥. B, Chavan): Sir, the hul areas of
Assam comprising the Garg Hills, the
United Khasi and Jamntia Hulls, the
Mizo and the United Mikir and North
Cachar Hills districts are now ad-
manistered subject to the special pro-
visions of the Sixth Schedule to the
Constitution, which confer a certain
measure of automomy on these areas.
There has been a persistent feeling
among a large section of the people
of these areas that the present political
atrangements are not adequate to
satisfy their legitimate aspirations and
to secure accelerated development of
these areas

The question as to what changes
should be made in the exsting



A Cabinet Sub-Committee, therefore,
went into this mattey further und had
dscussions with representatives of
vatious political parties in the hill
areas. This effort also did not Jead
to any agreed solution.

In January this year, we held fur-
ther discussions with the represen-
tatives of the APHLC, We alio
availed of the presence of the Chiel
Minister of Assam n Delhi to dis-
cuss the matter with him. During
this discussion we put forward # pro-
pusal that a federal structure compos-
ed of federating units having equal

the regional federation, leaving the
yest of the State functions to the
federsting units, which could have
their own Legislative Assembilies,
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to pursus the more energe-
teally.

¢ et Nath IS (Refopur): I de not
i'lmn_!h?‘uu:.m under the
St W semballicts], non
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Assam (C.A)

official or incidental. From press
reports, it appears that the Commuttee

they are not golng to associate with
this Commutiee and its workmg n
any way. May I know if 1t is stili
the intention of Government that this
Committee should go on with its
work, that 1s, despite the non-co.
operation of the leaders from the Hills
and, if it is not, is it the intention
of the Home Minister to give his
own award an the liney suggested by
Shry Limaye?

Shri Y, B, Chavan: [ think the
Committee should certainly continue
its work. Whether the other mem-
bers come or not, their pont of view
is known to the Committee. The
Committee can continue 1ts work
keeping thewr point of view in view
and seeing whether they can be ac-
commodated; at the same time, they
can also pursue theiwr efforts to persu-
ade those members to )oin
because 1t is very wrong to accept the
defeat of non-cooperation by those
members, [ would also continue m
efforts to persuade them to joun th
Commuttee But even if they do not
join, they have also taken one wvery
constructive step: they have not de-
cided to start any agitation because
the necessary atmosphere conducive
to the parties arriving at some agreed

think that the
function,

As regards its character whether
official or otherwise, it can be said 1o
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"Snel Nath Pak; What about my
sward part?
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1219 hrs

MOTION FOR ADJOURNMENT
Aiiagep FALLURE OF GOVERNNENT 70

ENSURE SSCURITY FROM ATTACKS BY

NAGA BOSTILES IN BORDER ARRAS OF

ASSAM AND MANIPUR

Mr, Speaker: Shri Hem Barua
desires to move an  adpournment
motion. 1 would suggest to him to
seek the leave of the House.

Shri Nath Pal (Rajapur): It may

be read:

Mr. Speaker: The dismal failure of
Government to ensure secunily to
bordering areas of Assam and Mani-
pur, a blalant result of erreneous
policy pursued by Government, as
evidenced from the two suc essive
attacks by Naga hostiles in the
Tamenglong division of Mampur kil-
lng 28 armed constables on the first
occasion and 3 others on the second
eccasion.
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Mr. Speaker: It 15 an adjournment
mation.

Shri Hem Barea (Mangaldsi): 1s
ihere any objection coming from the
other gide?

Mr. Speaker: Let him seek the
Jeave of the Bouse,

o wx fowrd : W wrRY AT
g awwm g

Skl Hem Barua: 1 seek the jeave
of the House for my adjournment
motion.

No objection—] think.

JULY 17, 1067 Reorganieation of Assam

(-7 §)
this matier has been discussed and
we are likely to discuss 1t again leter.

Mr, Speaker: They have objection
because it was discussed slready .. .

Shri Nath Pal: This is delayed
tion, mmumm
immediate, Delayed objection is no
objection at all. Objection should be
prompt and immediate.

Mr. Speaker: Those in fsvour may
rise in their seals,

Somre hon, Members rose—

Mr, Speaker: Leave s granted.
Mure than 50 Members are there. I
think we will have it at 4 O’ Clock
in the evenng,

3221 hrs,
PAPERS LAID ON THE TABLE

STATEMENT ON DERATLMENT OF ASSAM
Man

The Minister of ERaliways (Shri
C. M, Peonacha): I beg to lay on the
Table & statemen! on the dersilment
or Assam M-1l on the 11th July, 1967,
[Placed in L.brary. See No. LT-10e3}
87].
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